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2 fagR TToTe (STITYRUT), 8 BRES 2018

The 5" February 2018
No.-J/D.E-Misc.-1-05/2017-997—1In exercise of the powers conferred by sub-section (1) of Section 3

of the prevention of illicit Traffic in Narcotic Drugs and Psychotropic Substance Act, 1988 (Central Act, 46 of
1988), the state Government hereby authorizes Principal Secretary/ Secretary of the Home Department to
exercise all or any of the power conferred under section 3 of the Act, including power to make an order
directing any person (including a foreigner) be detained for the purpose of preventing him from engaging in

illicit traffic in narcotic drugs and psychotropic substances.

By order of the Governor of Bihar,
CHANDRA SHEKHAR SINGH,
Additional Secretary to the Government.
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